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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 820 OF 2024
IN THE MATTER OF:
TRIBUNAL ON ITS OWN MOTION-SUO MOTO
BASED ON NEWS ITEM TITLED “22 SAAL BAND

COMPANY MEIN KAAT DIYE 1 HAZAAR SE JYADA PED
NOIDA MEIN VAN VIBHAG NE JABT KIYA KATE PEDO
SE BHARA TRUCK” APPEARING IN NAVBHARAT TIMES
DATED 11.06.2024

RESPONSE TO THE AFFIDAVITS FILED BY THE PCCF,

UTTAR PRADESH AND DIVISIONAL FOREST OFFICER,

GAUTAM BUDH NAGAR, ON BEHALF OF RESPONDENT
NO. 6, WITH SUPPORTING AFFIDAVIT

MOST RESPECTFULLY SHOWETH:
1. That the present Response to the Affidavit dated

09.05.2025, filed by the Principal Chief Conservator of
Forests [PCCF], Uttar Pradesh, and to the Affidavit dated
01.02.2025, filed by the Divisional Forest Officer [DFO],

Gautam Budh Nagar, is being filed on behalf of
Respondent No. 6/Shakuntalam Landcraft Private
Limited, through its Authorised Representative Mr. Vivek
Sachdeva, who has been duly authorised to act on behalf
of the Company and to swear the Affidavit being filed in
support of the present Reply, vide Board Resolution dated
08.05.2025.
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2. That the present Original Application has been instituted
suo moto by this Hon’ble Tribunal, on the basis of a
newspaper article depicting large-scale tree felling taking
place at the industrial premises, situated at Plot No. A-1,
Surajpur Industrial Area, Gautam Budh Nagar, which

had been lying closed since a long time.

3. That the Answering Respondent craves the leave of this
Hon’ble Tribunal to first state the background facts,
highlighting the manner in which the Answering
Respondent came in possession of the subject property,
before responding to the contents of the Affidavits filed by
the PCCF, Uttar Pradesh and DFO, Gautam Budh Nagar,

in relation to the incident of tree felling.

4. That pursuant to an Agreement dated 20.08.1982,
executed between Uttar Pradesh State Industrial
Development Corporation [UPSIDC] and M /s DCM Toyota
Limited for allotment of industrial plot, situated at Plot
No. A-1, Surajpur Industrial Area, Gautam Budh Nagar,
admeasuring 204 acres, a Lease Deed was executed on
18.11.1987 in favour of M/s DCM Toyota Limited in
relation to the said property. In 1989, the land was kept
in mortgage with ICICI Bank, with a No Objection in this
regard being issued by UPSIDC.
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5. That subsequently, a joint venture was entered into
between M /s DCM Toyota Limited and Daewoo Motors
India Limited [DMIL]|, because of which the industrial
operations at the site started being conducted by DMIL.
Later on, when DMIL was not able to discharge its dues
to various banks and financial institutions, Original
Application No. 162/2002 came to be filed before the
Hon’ble Debt Recovery Tribunal [DRT], Mumbai by ICICI
Bank, with a Receiver being appointed in relation to the

subject property by DRT, Mumbai on 09.05.2002.

6. That on 08.08.2002, an order was passed by the Hon’ble
Debt Recovery Appellate Tribunal [DRAT]|, Mumbai,
directing for sale of immovable properties of DMIL,
including the subject property, in order to recover the
dues of the banks and the financial institutions. In the
meanwhile, an order date 24.11.2003 was also passed by
the Hon’ble Delhi High Court in Company Petition No.
66/2002, directing for liquidation of DMIL. A subsequent
order dated 28.07.2004 was also passed by the Hon’ble
Delhi High Court, wherein the Hon’ble High Court
directed for winding up of DMIL.

7. That vide order dated 31.08.2004 passed by Hon’ble DRT,
Mumbai, Original Application No. 162/2002 came to be

allowed and a recovery certificate for a sum of Rs. 511.02
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crores was issued against DMIL. Later on, the debt of
ICICI Bank was assigned to Asset Reconstruction
Company (India) Limited [ARCIL], an asset reconstruction
company duly recognized under the provisions of the
SARFAESI Act, 2002. Similarly, IDBI Bank assigned its
debt to Stressed Assets Stabilisation Fund [SASF] in the
year 2005.

. That thereafter, a number of attempts were made by the
asset reconstruction companies, under the supervision
and direction of DRT, Mumbai, to sell the subject property
and recover the dues payable by DMIL but apart from a
failed attempt in the year 2007, when a company called
PAN India Motors Limited offered to purchase the
property and paid part of the consideration but later on,
due to the inability of PAN India Motors to comply with
the terms and conditions of sale, the said transaction was
cancelled by orders of DRT, Mumbai and DRAT, Mumbai,
which was also upheld by the Hon’ble Bombay High

Court.

. That after the cancellation of the transaction involving
PAN India Motors attained finality, with the passing of the
judgment dated 22.04.2016 by the Hon’ble Bombay High
Court, ten auctions were conducted in relation to the

subject property but no buyers were found. In the
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meanwhile, in the year 2018, plant and machinery lying
at the site of the subject property was sold under the
orders of DRT, Mumbai, with the said exercise being
opposed and large-scale protests being undertaken by the
workmen forming a part of the Labour Union of DMIL,
who were demanding payment of compensation, in
relation to which issue the Company Petition was also

pending before the Hon’ble Delhi High Court.

10. That post the sale of the plant and machinery,
rationalisation of price of the subject property was done
pursuant to orders by DRT, Mumbai and on 06.07.2023,
Sale Proclamation was issued for conducting another
auction. The auction was conducted on 28.08.2023, with
the Answering Respondent emerging as the highest
successful bidder. The Answering Respondent, on
13.09.2023, deposited an amount of Rs. 362 crores [sale

consideration plus poundage fee| before DRT, Mumbai.

11. That however, the sale certificate in favour of the
Answering Respondent could not be issued due to various
proceedings being initiated by competitors and UPSIDA
in relation to the auction proceedings, some of which are
still pending currently. During the pendency of the legal
proceedings, an order dated 30.04.2024 came to be
passed by DRAT, Mumbai, directing for sale certificate to
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be issued in favour of the Answering Respondent and for
possession of the subject property to be handed over to
the Answering Respondent. However, DRAT, in its order,
also indicated that the Answering Respondent shall not
create any third party interest in the property till the
decision is taken by the Hon’ble DRAT, Mumbai in Appeal
on Diary No. 922/2024 and Appeal No. 27/2024.

Copy of the order dated 30.04.2024 passed by the Hon’ble
DRAT, Mumbai in Appeal on Diary No. 922/2024 is

annexed and marked as Annexure R/6-1.

12. That in compliance of the order passed by the Hon’ble
DRAT, Mumbai, the Sale Certificate was issued in favour
of the Answering Respondents, subsequent to which the
Answering Respondent wrote a letter dated 15.05.2024 to
UPSIDA, requesting it to issue the Transfer Memorandum
in its favour and further undertaking that any dues
payable to UPSIDA, as determined by the competent
court, shall be paid by the Answering Respondent. After
being handed over the physical possession on
24.05.2024, the Answering Respondent started following
up the matter of issuance of Transfer Memorandum with
UPSIDA in earnest, so as to enable it to start the work at
the site, primary among them being the repair of the

boundary wall, which had been reduced to rubble at
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various places over the years, leading to completely
porous ingress and egress being available at the site
through various points, even with large vehicles.
However, no response to the letter dated 15.05.2024,
written by the Answering Respondent, was forthcoming

from UPSIDA.

Copy of the letter dated 15.05.2024, addressed by the
Answering Respondent to UPSIDA, is annexed and

marked as Annexure R/6-2.

13. That in the meanwhile, on 01.06.2024, the Answering
Respondent also applied for an electricity connection with
the concerned department, so as to enable it to secure the
site through erection of electric poles around the
boundary wall, establishment of sentry posts and
installation of CCTV cameras. However, the said request
was rejected by the concerned department on the portal,
with inquiries revealing that one of the grounds of
rejection is that the land has not been transferred in the
name of the Answering Respondent. Thus, the possession
of the subject property, which had been conferred on the
Answering Respondent pursuant to orders passed by
DRT, Mumbai, was only symbolic and not meaningful
possession, with no actual control over the subject

property being exercised by the Answering Respondent,
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due to the lack of cooperation extended to the Answering

Respondent by UPSIDA.

Copy of the safety challan, submitted by the Answering
Respondent at the time of applying for electricity
connection through the online portal, along with the
screenshot of the status on the portal, is annexed and

marked as Annexure R/6-3.

14. That UPSIDA, in an act of complete arbitrariness and
high-handed exercise of power, over-reached the auction
proceedings, conducted in consonance with the statutory
scheme and under the aegis of competent courts, passed
an order dated 06.08.2024, cancelling the parent lease
deed dated 18.11.1987, on the ground of certain acts and
violations which had admittedly taken place several years
back. UPSIDA also took forcible possession of the subject
property from the Answering Respondent on 07.08.2024,
when it communicated the order dated 06.08.2024 to the
Answering Respondent. The order of cancellation passed
by UPSIDA has been challenged by the Answering
Respondent before the Hon’ble High Court of Judicature
at Allahabad, by way of Writ Petition No. 37200 of 2024,
which is currently pending adjudication before the
Hon’ble High Court, with the Hon’ble High Court, vide
interim order dated 12.11.2024, having further



296

restrained UPSIDA from re-auctioning and creating third-

party rights over the subject property.

Copy of the order dated 06.08.2024 passed by UPSIDA is

annexed and marked as Annexure R/6-4.

Copy of the order dated 12.11.2024 passed by the Hon’ble
High Court of Judicature at Allahabad in Writ Petition No.

37200 of 2024, is annexed and marked as Annexure

R/6-5.

15. That thus, it is evident from the above submissions
that the subject property, spread over a huge expanse of
204 acres, had been lying vacant since the last several
years, with the entire site lying unattended and
unmaintained over the said period, the boundary wall
having crumbled at various places, especially after the
sale of the plant and machinery in 2018, after which the
site was virtually abandoned. During this time, as has
been learnt by the Answering Respondent, the local
populace used to access the site almost on a daily basis
and used to cut down trees and shrubs, which had grown
naturally in huge quantity over the years, for the purpose
of using the same as fuel and as fodder for their livestock,
with some locals also cutting the trees and shrubs in large

numbers for the purpose of selling them to vendors. The
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said fact was very well known to the local administration
and the concerned agencies, with no preventive steps ever
being taken to stop the said practice. The guards
employed by the Answering Respondent used to notice
these locals being present at the site even during day
patrolling but were helpless in doing anything, in light of
the fact that such activities had been going on since the
last several years and the said activities had the tacit

approval of the local administration.

16. That it is respectfully submitted that even the incident
of tree felling, which took place on 10.06.2024, is also an
act undertaken by the local people, who gained access to
the site through one of the many gaps available in the
boundary wall, without the same coming to the
knowledge of the guards stationed at the site, who were
few in number and were stationed only at the main gate
of the property, it being physically impossible to monitor
the whole expanse of the subject property, in the absence
of electricity and with numerous gaps being there in the
boundary wall, resulting in free access to the property,
which is directly abutted by main roads on two sides. The
forest department, which was informed of the incident,
managed to apprehend two individuals, namely Mr.

Muyjahid Khan and Mr. Wasim Khan, along with the
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wooden logs which had been cut by them and stored in

their vehicles.

17. That it is apposite to highlight that the impossibility of
securing the subject property in the absence of a proper
boundary wall, electrification and sentry posts, is also
made evident by the fact that even after the incident,
which took place on 10.06.2024, was brought under the
spotlight and garnered heavy media attention, with
cognizance of the same also being taken by this Hon’ble
Tribunal, other incidents relating to felling of trees and
shrubs continued taking place, with the same being
acknowledged by the forest department itself in the
affidavits filed before this Hon’ble Tribunal. Further, on
21.09.2024, when the subject property had allegedly been
sealed by the forest department and was under the
possession of UPSIDA, the main gate installed at the
subject property was itself stolen by unidentified
miscreants. A letter regarding the said incident, as well
as some earlier incidents, was also addressed by the
Answering Respondent to the Station House Officer,

Surajpur, Gautam Budh Nagar on 24.09.2024.

Copy of the letter dated 24.09.2024, addressed by the

Answering Respondent to the Station House Officer,
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Surajpur, Gautam Budh Nagar, along with annexures, is

annexed and marked as Annexure R/6-6.

18. That the said aspect clearly demonstrates that
repeated incidents of felling of trees and shrubs and theft
had been taking place at the subject property over the last
several years, with the said incidents going largely
unnoticed. The incident dated 10.06.2024 also came to
be noticed and resulted in action on the part of the
authorities, including the forest department, purely
because of the media attention and intervention of this

Hon’ble Tribunal.

19. That however, inexplicably, despite being fully aware of
all facts, the forest departments, in the affidavits filed on
its behalf before this Hon’ble Tribunal, through the PCCF,
Uttar Pradesh and DFO, Gautam Budh Nagar, has sought
to lay the blame for the incidents of tree felling on the
Answering Respondent and has stated that its
investigation and inquiry has revealed the involvement of
the Answering Respondent in the incidents. The said
conclusion has purportedly been drawn by the forest
department on the basis of some alleged statements made
by the two individuals apprehended by the forest
department at the site of the incident on 10.06.2024. It is

also relevant to point out that the incident dated
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10.06.2024 was also used by the local labour unions,
through its office bearers, who had always been opposed
to anyone occupying the property and had been agitating
for payment of increased compensation to them since the
last several years, as an opportunity to harass the
Answering Respondent, with false complaints being made
to the local authorities regarding the involvement of the
Answering Respondent in the alleged tree cutting, when
everybody in the area was fully aware that the tree cutting
by locals has been taking place at the site since the last
several years and that there is absolutely no involvement
or role of any kind which has been played by the

Answering Respondent in the said incidents.

20. That it is pertinent to mention that there is a serious
doubt regarding the veracity of the claim made by the
forest department in its affidavit, in light of the fact that
the Answering Respondent was handed over written
statements, submitted by the two accused [Mr. Mujahid
Khan and Mr. Wasim Khan] in July, 2024 to the forest
department, by the department itself, wherein it is clearly
stated that the two individuals had been passing through
the area and had cut the trees under a mistake for fuel

and other domestic uses, with no mention whatsoever of
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the Answering Respondent being involved in any manner

in the incident.

Copies of the statements submitted to the forest
department by the two accused are annexed and marked

as Annexure R/6-7 [Colly].

21. That the Answering Respondent is not aware of any
subsequent statement being made by the two individuals
and in case the same has been made, what were the
reasons which prompted them to retract from their earlier
statement. The said aspect shall emerge only in the
proceedings being undertaken in the cases, which have
been instituted by the forest department in relation to the
said incidents, with the Answering Respondent and its
directors already participating in the said proceedings
and contesting the false and baseless allegations levelled
against them by the forest department. The Answering
Respondent, in response to the notice received from the
forest department on 13.02.2025, has already submitted
a detailed response to it on 19.02.2025. An earlier
response had also been submitted by the Answering
Respondent to the department on 12.07.2024, in reply to
notice dated 29.06.2024. It is again reiterated, as has also
been stated by the Answering Respondent in its replies to

the forest department, that there is absolutely no
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involvement of the Answering Respondent in the
incidents of tree felling, which are being considered by

this Hon’ble Tribunal in the present Original Application.

Copy of the reply dated 12.07.2024, submitted by the
Answering Respondent to the forest department, is

annexed and marked as Annexure R/6-8.

Copy of the reply dated 19.02.2025, submitted by the
Answering Respondent to the forest department, is

annexed and marked as Annexure R/6-9.

22. That it is respectfully submitted that the subject
property is open from all sides, with a non-existent
boundary wall, and is frequently accessed by locals
through vehicles. Laborers and representatives of the
labor union also engage in regular protests at the site in
relation to their alleged unpaid dues, which also results
in a lot of commotion in and around the site, with several
locals gaining access to the site from all corners. The
condition of the boundary wall and the general layout and
present state of the subject property shall be shown by
the Answering Respondent to this Hon’ble Tribunal

through photographs at the time of hearing.

23. That in such circumstances, the subject property

remains vulnerable to incidents of tree felling and other
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thefts. It is respectfully prayed that appropriate directions
may kindly be issued by this Hon’ble Tribunal, directing
the local administration and UPSIDA to secure the
subject property and prevent any untoward incident

taking place.

24. That in view of the above submissions, it is respectfully
prayed that the present Original Application may kindly

be dismissed, qua the Answering Respondent.

FILED BY:

DReAaEN Shaswna
[UTKARSH SHARMA]
Counsel for Respondent No. 6/
Shakuntalam Landcraft Private Limited
139, Setalvad Block,
Supreme Court, New Delhi-110001
Mob:+91-9312061203
Dated:16.09.2025 E-mail: utkarsh.sharma7@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 820 OF 2024

IN THE MATTER OF:

TRIBUNAL ON ITS OWN MOTION-SUO MOTO

BASED ON NEWS ITEM TITLED “22 SAAL BAND COMPANY
MEIN KAAT DIYE 1 HAZAAR SE JYADA PED NOIDA MEIN
VAN VIBHAG NE JABT KIYA KATE PEDO SE BHARA
TRUCK” APPEARING IN NAVBHARAT TIMES DATED
11.06.2024

AFFIDAVIT

I, Vivek Sachdeva, S/o Mr. Ishwar Dutt Sachdeva, aged about

46 years, R/o C-3/93, Sector-11, Rohini, North West Delhi, New

Delh-110085, presently at Noida, Gautam Buddha Nagar, do

hereby solemnly affirm and declare as under:-

1. ThatI am the Authorized Representative of the Answering
Respondent No. 6 in the captioned Original Application
and in that capacity, I am fully conversant with the facts
of the present case. I am also duly authorized on behalf
of the Company to affirm this Affidavit.

2.  That I have read and understood the contents of the
accompanying Response on behalf of Shakuntalam
Landcraft Private Limited, which has been drafted under
my instructions and I state that the contents of the same
are true and correct to the best of my knowledge derived
from the records maintained during the course of usual

business by Shakuntalam Landcraft Private Limited.
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3. That the Annexures annexed to the present Response are

true and correct copies of their respective originals.

o

DEPONENT

VERIFICATION

Verified at Noida, Gautam Buddha Nagar on this 16t day of
September, 2025 that the contents of the above affidavit are

true to my knowledge, no part of it is false, and nothing material

has been concealed therefrom. %

DEPONENT




307 ANNEXURE R/6-1

BEFORE THE DEBTS RECOVERY
APPELIATE TRIBUNAL, AT: MUMBAI

Present: Mr. Justice Ashok Menon, Chairperson
Appeal on Diary No. 922/2024

Between
Authum Investment & Infrastructure Ltd. ... Appellant/s
V/s.
Shakuntalam Landcraft Pvt Ltd & Ors. ...Respondent/s

Mr. Rishabh Shah, along with Mr. Vivek Patil, i/b M/s. Vivek Patil
& Associates, Advocate for the Appellant.
Mr. Rajesh Nagory, i/b Ms. Sanjana Ghogate, ‘Advocate " for
Respondent No. 1.
Ms. Barsha Parulekar, Advocate for Respondent No. 2.
Mr. Balchandra Palav, along with Mr. Anikeet Dighe, 1/b M/s. Bhal
& Co., Advocate for the Respondents Nos. 3 & 4.
Mr. Rohit Gupta (through Video  Cenferencing), along with Mr.
Vivek Phadke, Advocate for Respondent No. 5.

-: Order dated: 30/04/2024:-
The matter 1s taken up for hearing by way of a praecipe filed by the

Appellant for seekingurgent relief.

2. The interlocutory application is for a stay of the impugned
order of the Debts Recovery“Tribunal-1I, Mumbai (D.R.T) setting
aside the order of the Ild. Recovery Officer dated 24.04.2024.

3.~ The 4™ Respondent in that appeal before the D.R.T is the
Appellant herein. The apprehension of the Appellant is that as per
the direction of the D.R.T in the impugned order, the sale certificate
will be issued in favor of the auction purchaser Appellant in that

appeal and therefore, a stay is sought.

4. After hearing both sides extensively, I find that several
contentions which have been raised by both sides will have to be

gone into at length while deciding the appeal. Hence, for the
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meantime, the Ld. Recovery Officer is directed to issue the sale
certificate in favour of the auction purchaser subject to the ultimate
decision of this Tribunal in the appeal. The auction purchaser will
not create any third-party interest till a decision is taken in this

appeal. Replies if any, shall be filed and pleadings completed
List on 24.06.2024 for hearing.
Sd/-

Chairpetrson

rm-32

TRUE COPY
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SHAKUNTALAM LAN%(H%AFT PRIVATE LIMITED [

CIN : U70200DL2013PTC258809

By Registered Post ANNEXURE R/6-2
To, 15/05/2024

The Regional Manager,
Administrative Building,

EPI Industrial Area Surajpur-5
Kasna, Greater Noida,

Uttar Pradesh 201306

Sub: Regarding All that is piece and parcel of lease hold land bearing Plot No. A-1,
admeasuring of 204 Acres situated at Surajpur Industrial Area, Noida Dadri Road,
Greater Noida, Dist. Gautam Budha Nagar, U.P. - 203207

Dear sir,

This is to bring kind notice that honourable Debts Recovery Tribunal No. II, Mumbai has
issued sale confirmation (Sale certificate) of the above subjected property in favour of
“SHAKUNTALAM LANDCRAFT PRIVATE LIMITED” on 01-05-2024 on FORM NO.
ITCP-18 Exhibited 878(Copy enclosed).

We hereby request you to

- Kindly take the note of the same and record the mutation of the Plot in our name by way
of issuing transfer memorandum. In case any specific formalities are required for the said
purpose of mutation, please let us know so that we may arrange the same immediately.

- Regarding the Pending dues of UPSIDC/UPSIDA on the above subjected plot, as the
matter of pending dues is Sub-Judice before the honourable Debt Recovery Tribunal,
Mumbai, we here undertake that whatever value of unpaid Dues would be order by the
court, we shall immediately deposit the same in UPSIDA. In case any specific affidavit /
undertaking is required in this regard, kindly let us know we are ready to furnish the same
immediately.

Submitted, please

Thanks & Regards

For Shakuntalam Landcraft Private Limited =) T T e
; (Dial 1B002644848) <Hear Haskgndtay Safed

Shakuntalami Landeraft P

RUI41Z013841N TVR:8785141200 00

Authorised Sign F % _ RL WARARSHI. MAGAR 50 201304

/‘3 i Counter No:1.17/05/2074.11:30
(ASHISH GUPTA) To:THE REGINDAL HANGER .00
+91 9837029316 i PIN:201306, I& Seraipur S8

Froa:SHAKUNTALAN .00
§t:300as, REG=17.0

o hets31.86.Tasd. 88, hut. Paid:32,00(Cas
EnC]. fTearl mn wun ;Jh-;.u i .‘2."?'!‘4:'”

1. Company Master Data
2. Sale Certificate dated 01/05/2024.

Authorized Signatory

Regd. Office : H-27, W8, E Lane, WestqrfR{vpfrie(S{@{PPyms, South Delhi, Delhi - 110062
Email : dgupta@inliving.com Phone : +91 9971991324



ANNEXURE R/6-3

ACKNOWLEDGEMENT

(NOT TO BE TREATED AS CHALLAN)

(faggd &R Y41 Yeb, S0U0)

Government of Uttar Pradesh

[Transaction No.: VID240085120 Transaction Date:01/06/2024 |

|Assessment Year:2024-2025 Tax Period: ANNUAL |

|Name of the Bank: State Bank of India |

|Unique Id: |

[Depositor Name: SHAKUNTALAM LANDCRAFT PRIVATE LIMITED |
. _ PLOT NO A 1 SURAJPUR INDUSTRIAL AREA NOIDA

‘Deposmor Address: DADRI ROAD G B NAGAR 203207 ‘
Head Description Serial No.Amount (in Rs.)
004300102010100[ded IR&M FHc=meag 2 1150.00
Totals of the above heads -- 1150.00

A SUM OF Rs. 1150.00 AGAINST THE HEADS MENTIONED ABOVE --| THROUGH NET-PAYMENT
TRANSACTION ]-- ON State Bank of India HAS BEEN DEPOSITED BY THE DEPOSITOR.
(Depositor Remarks->Charges payable for taking temporary electricity connection from Noida Power Greater Noida)
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPADVYLWAS, Scroll Date:-NA
Note:- Please contact SBI Government Business Branch, Lucknow or Director Treasury, Jawahar Bhawan,

Lucknow referring CPADVYLWAS for status of the deposit.
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]\TI)CL Sign In/ Register

NOIDA POWER COMPANY LIMITED

Supply) All files should be in PDF or JPG Format.

To download Signature verification format Click Here

B&L:Certified by Licensed Electrical Contractor

AS DISCUSSED, CORRECT SAFETY
CHALLAN / SIGNATURE VERIFICATION FROM BANK / B&L
FORM / COMPLETE REGISTRY / COMPANY PAN CARD

Passport size photograph of

Photographs * Choc
Applicant

Photographs * Passport size photograph of o
Applicant

ID proof * Aadhaar Card Choc
Pan Card

Choc

Fatherin law ID Proof

Choc
ID proof * Aadhaar Card Choc
Pan Card
Choc
Fatherin law ID Proof
Choc

Address proof * Aadhaar Card

Voter Card

Signature verification from bank

TRUE COPY
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upload
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upload

upload

upload

upload

upload



https://iwebapps.noidapower.com:8032/download/Challan_Amount_With_Load.pdf
https://iwebapps.noidapower.com:8032/download/Sign_Verification_format.pdf
https://iwebapps.noidapower.com:8032/download/GST_Declaration_Customers.pdf
https://iwebapps.noidapower.com:8032/download/new%20supply%20Agreement%20Format_V2_28.12.2021.pdf
https://iwebapps.noidapower.com:8032/Authenticate/login.aspx
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3 ANNEXURE R/6-4

&=y sratay:
g'mﬂﬁ’cﬁm,
SR TRy Uy 3ienfs Lo e o wrde—s

#—Ael: rmsurajpur@upside.com
A WIHE: www.onlineupside.com
SNYHE! 10 : 09AAACU1759K 127

MY

g : mEEvs wWo—1 aftofo YEOIR ey, Rien wtadg TR @ W A

wdamRer ot gftr far o @y q@ve wWo U1, Spa 825612.00 TARR (204 THT) B

amaeT Ao dowdowHo Sxger fo @ vy F RiH 06,/07 /1982 @Y AfCHNEA FR P IARA 3G
farar T 9| Eve I Ao R 18.11.1987 & fFremfaa o A o war gifrer @ o wHaso
AT 05041989 B FRT PRTT W&l @ WY q@vs @ Ao aEeniens & 7 vuw @
# sl we B T AEA TN B ERT FIA BT WRE aRadw wv o Sodowo SRy
foo & #o 3} M shear o fFar mar| add gRr wega RS A TN B AEAB IR
IERT! ¥ gAEd A IR B @ Gorawy e © U Wo 3398 faNie 02011909 ERT w0
697.54 W TRV ol WA @ Tt | wreg fefieT gRT TR—aR 4T o3 ot X W A T
G e FRIRT Al @7 A TE R T4 S qEvs @7 dhed, AT 19 U o S
# ot et & ol R T o) e TR g Al vt BT PreAER Sese R T —
1. %o doworHo 2ger foro @ vElT wifT @ e A W v sPe @) AR
SUEE PV D SGRwd W A AEfed B W oft | BT F Ry wRaEt @ 3o arer)

T 30 @3 BR #o Slovflowo Sger fro ¥ Mo Loarrodo, EE F wR T, Ry
zﬂmﬂommmaﬁﬁmﬁwsﬁsmﬁmﬁﬁmmﬁmﬂmwwﬁw

T B IR oaRodlo ERT Rey P 3w R Tar| Ao 3 e @ Raer 8 @

I AR e Py e Rear ) w9 @R 7 A %o dodoo et Ro,/ o
ﬁmmﬁommmmmm@mmwmuw

”"‘W*Wmaﬁﬂm—wmwewﬁm-&_

If the Leasee fails to commence and co
and carry the manufacturing and productio



313

oD
aber arrears and unpaid for a period of 30 days after the same shall have fa]]ep due
for payment of if the Lessee or the persons in whom the Lease hereby Created shal]
be vested shall be adjudged insolvent or if this lease is terermind.

2 qm'mzra}wa#.usﬁﬂfﬁosmnnasa?mﬁfamm?a?mmaﬂmm
1&11.1sarﬁmmﬁm§%ﬁmmﬁwmﬁﬂﬁlmﬁﬂmﬁﬂm
3 grr R TIRAST 9 gl B wdde wer amRe (ARCIL) 2 7% ¥ dordie oo
ammmaﬂmmﬁw#mmmmﬁmm
T BT, S P Aol Reais 16.11.1987 2 a-3(d) A ShaRed vt @y
QT e 2, WY frag 8-

That the Lesee will not, without the previous consent in writing on the Lessor
transfer, sublet relinquish, mortgage or assign his interest in the demises premises
or the buildings standing thereon or both as a whole and every such transfer,
assignment, relinquishment mortgage or subletting or both shall be subject to and
the transferee or assigns shall be bound by all the convenants and conditions herein
contained and be anawarable to the Lessor in all respects therefor, and the Lessee
will in no case assign relinquish, mortgage, sublet, transfer or part with the
possession of any protion less than the whole of the demised premises or cause any
sub-division thereof by metes and bounds or otherwise.

] maﬁrﬁﬁmﬁﬁmﬁﬁaﬁ#ﬁﬁmmmmemaﬁﬁm girirer
ﬁmmmﬁmaﬂmaﬁqﬁmﬁﬁmﬁﬂmﬁmm%m
BT uaﬁomﬁwhos.mmgsﬁmaﬁW/mﬁmmﬁ?mWI

. ma}ma}wﬂﬁwﬁamm1&11.1sa7aﬁma(ar|§)ﬁuam
mtﬁmaﬁmmmﬂmmaﬁwﬁm$m%
aﬂm&tnaawegﬁwmlmm13.11.1%7&%—3(3113)#!133?&'@%
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—3—
of them for setting up on the demised premised premises the industry hereinbefore
metioned, if the Lesee furnishes to Lessor and undertaking from the financia]
institutions as aforesaid that entire amount un paid of premium and Interest
thereon shall be directly paid by such financlal institution of the Lessor as soon as 3

mortgage is created or pays the etire amount aforesaid from his own resources.”

v & f aPfr SWIE Wl @ we & 5 arffomdiend $@ TR A iR A arpfy o)
e W IR B THE @1 afeR RA T ww 9T B AT IR/ B um 3§

sxaraia v 37 JeRfer ©§ i el wrar € @) oy of NS T waw aAgEfy um

Sfeafea waf &1 Qe g )
SWIT Frenfea fiodis Reie 18.11.1087 B aRI-3(ans) ¥ € Premgar mias & —

“Provided further that if at any time the Industrial Finance Corporation India or
other financing body or bodies mentioned above decides to take our over, sell, lease
ore assign the mortgage assets in the demised premises in exercise of any rights
vesting in it by virtue of the deed of deeds executed in its favour by the Lessee at the
time of taking the loan of loans or under any law for the time being in force, the sale
lease assignment will be subject to the mutual consultation with Lessor and the

financing body or bodies and mentioned above”

ST MR ¥ 75 W ¥ 5 Twe A T wwi @ o Rl sRRYRE! ¥ wewr 30T
aﬁw;-ﬁﬁgﬁwaﬂmfﬁtﬁ?mm#ﬁﬁﬂumLessorﬁmmm‘&m
wﬁﬁwmﬁﬂu#ﬁl%mm%ﬁwaﬂ#ﬁ@Lessor(UPSlDA)%mM
ﬁmaﬁm/ﬂqﬁﬂm@#mﬁrmwaﬁﬂﬁ%mmaﬂmﬁﬁmm
mwsﬁa#oé?uﬁmoauaﬁ-ma?w#ﬁmnmmmﬁaMWMW
m/mqﬂﬁaﬂm@nmowoﬁoﬂﬁoéimmmmwmm
irfer T @ ww wases Reie 02.01.1999 ERT %.607.54 TRY TRV Yo® B e W1
ﬂﬂ%maﬁ&meﬁﬁmnmmﬂw%w*mﬁm
T /4REE gRad ﬁmamamﬁaswmmwﬁwﬂﬁmﬁaﬂm#mm
aﬁmmﬁg&ﬁmmmm&mmmaﬁv&nmm
- W TS 3 g Reie 31032023 T IO %.7,77,84,86,346.00 27 o1 e e

:;:mmmmwﬁmwmtlmﬁmwﬁmwﬁﬁﬂwm
i 10 mtl'{ﬁsmmmmﬂuﬁmwf&mﬂmmmmhm



315

—l—
mqmmmeM$mm¢mmm4ﬁf
z}smmza.omu#mmmﬁmm;ammgmmmmma

WISy X @7 frofa wifer R T )
I Jareg ® AFEET 9N W, 1mﬂ=¢fwos.oa.zoz4ﬁwnﬂmmmm,uh

ﬁmﬁamﬁwmﬂ.mraﬂm}mmﬂr&WWEmmam
mhmﬂmmwﬁr&mﬁﬁmmﬂnﬂmwm—qm
mmthmmﬁmmmmmmmtwmmm
T ARTRT G SR @S Pewfiavor 3 gRom wrar frar o #

71y,

[ g™
S ki

: E
0% J) 78~/ ﬂz’lﬁ s o —08—2024
SR P 3 qermef Ay o

e ™

éﬁ\}m

A

TRUE COPY




HIGH CéJIQ‘ OF JUDICATURE AT ALLAHABAD
ANNEXURE R/6-5

Kok ke sk sk

(SL.No. 45)

Court No. - 21

Case :- WRIT - C No. - 37200 of 2024

Petitioner :- Shakuntalam Landcraft Private Limited
Respondent :- State Of Up And 3 Others

Counsel for Petitioner :- Amit Krishna

Counsel for Respondent :- C.S.C.,Mahesh Narain Singh

Hon'ble Manoj Kumar Gupta,J.
Hon'ble Anish Kumar Gupta,lJ.

1. The submission is that the petitioner is bona fide purchaser for
value of the lease hold rights in the subject land in an auction held
under the provisions of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002.
The sale was duly confirmed by DRT and DRAT. The sale
certificate dated 1.05.2024 was duly issued in favour of the
petitioner. The second respondent approached the Bombay High
Court praying for an injunctive relief by way of a writ petition,
which was declined by the Bombay High Court by order dated
17.05.2024. Now, respondent no. 2 has cancelled the lease on the
ground that its consent was not taken before transferring the charge
over the said property in favour of respondent no. 3.

2. The submission is that the petitioner has already paid the entire
auction money running into Rs. 362 crores in favour of respondent
no. 3 and it is submitted that the petitioner is ready to pay the
entire outstanding dues, as may be quantified in accordance with
law. It is further submitted that respondent no. 2 be restrained from
creating third party rights in the meantime.

3. Sri Pankaj Rai, learned counsel appearing on behalf of
respondent no. 2 seeks time to file counter affidavit, which is
allowed.

4. Issue notice to respondents no. 3 and 4 by speed post.

5. Steps to be taken within three days.



Digitally signed by :-
SMT KIRTI MISHRA
High Court of Judicature at Allahabad

6. The responééllleo. 3 and 4 may also file counter affidavit by
the next date.

7. List on 05.12.2024 along with service report.

8. Having regard to the facts and submissions made, we hereby
provide that in the meantime, no third party right shall be created
in the land in dispute by respondent no. 2.

Order Date :- 12.11.2024
Kirti

(Anish Kumar Gupta, J.) (Manoj Kumar Gupta, J.)

)
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SHAKUNTALAM LANDCRAFT PRIVATE LIMITED

CIN : U70200DL2013PTC258809 ANNEXURE R/6-6

24 RdeR 2024
Jar

($5°% Apzarge o R
forar Mangg TR,
IdR Y|

oo, QORI &3, Auel, ared! Vs, Jex Avel, e Moy §g TR, gui-203207
R wife 78R T-1 (&q) & g3 9 & Ty & Rievrad gt A $1 SR |

Hgley

TH 3MUD! A HIAT A6d ¢ [P g0 Ty YHaad ds-hue Urzde fafes 3 1 03
2024 DY AT SIREN- 1| o3 3faTeld & TGN $ IR AaH H IWiad wie Ttar o1
3R 24 HS 2024 &1 §H WiIe BT Hoal TIY faar 747 |

9 9ETS 2024 $! o Y Remdl F oMuR W a7 furT, T AivsT 3 Iad YEs & da
(seal) FR fauT| 3 il R g0 a4 faur § Hifeht gem 3R gd IR &t Iwd &1
B B & Q1T Y2 St AR & &1 SRy fobgr iifes wge & oMt yawr 3k IRt
B @1 1, W1 g8 Srgufa Te1 e et 7 SRd 2024 Y &H gUITTAEST gRT G
faar T b I UgT ¥ IR 3 § ok s &1 ifas seen o fora 81 =1 HoT AW
SR TR U T (seal) it @m

10 3T 2024 DI §H AT & $ ARl A Jiad o fs $8 MR d@ g 915e # g9
MY § 3R IBA TZe R W RA Rprs 3R TR&M YA IR17 fordm 1 Wige o o dw@n
Ig1 e 81 89 gid e RRIsrad gol ded & SRIY & 1Y 3 AT 6 gfvya fan st

Regd. Office : H-27, W8, E Lane, Western Avenue, Sainik Farms, South Delhi, Delhi - 110062
Email : dgupta@inliving.com Phone : +91 9971991324
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SHAKUNTALAM LANDCRAFT PRIVATE LIMITED

CIN: U70200DL2013PTC258809

fei® 24 RidaR 2024 1 9§ g9 Iad Wic ¥ ToR W} 4 O & Fob 4 ¢ul b Frge o
Tl e 3R TR TS & SR} & ot fsw! iR e mae 71 dari R @ 78 SHiwi

@R @ a1 oft Mge 8 S B, i a faum gR1 WrEe &1 W A S PR gH 3HH YA
B BI T TE 8, 89 Trge H WA E] HR UIT AR a8l 1 g3 SHST A ol @l

& R 42T § b e SR 3y TRa IUSHR0N Bt IRt & 3], S TRl dd s B
3iex § 3R 3y Tifafafirat v 38 &1 Wise & eR ¥ FA < b BT JuGRT Sl 3R
FRI B UIfeT & for off e o1 W81 81 3 W) a1 e § 3R 7 € foredt wnfrayor & €
3R fom fopedt SrgAfay & aef urds fsw ST B B

31t # Sfe Y87 gR T, Y S5 ¥ YRRt dcd fon it 3rAfa & gHRt wrge § waw d
¥ 3R VST P11y Hers | MW BId A1 TAR Y& TS I Us Hied  Ahd A1 fbdt 7
&8 gferd fan & 6 907 gR A1 81 & BRUI 58 IRRA! dcd US| BI 3dY Hels IR © o
SWRIad qudl SR g RS &) e § @A §Y, 89 TR SFRIY HXd ¢ b ol gaR
Rrprad Tof ¥ 3R TR §U YHH B SRS DA & (o HTTD HeH IS | 1Y gl gferd
Wiie & 3fex 7T DY dlich oI &1 o Y & a8t a1 81 36T 3

Bl 1. Plot &1 H¥H g bearing HeX (seal) of I HITAY - Yex ALST
Bl 2. T e &Y A1 9 G d §9 9 Siig $1 i1 & sTe ey &1 hiel

Regd. Office : H-27, W8, E Lane, Western Avenue, Sainik Farms, South Delhi, Delhi - 110062
Email : dgupta@inliving.com Phone : +91 9971991324
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ANNEXURE R/6-7 [COLLY]
12 =15 2024

e = srfara4y,

£.1, qFT 1, SA1F-T e, =A1F &,
qFeT 1, ATU=T, I 724,

e Maagg 7Y,

IJTT T2

fawa: d=F & F1fzq 7 397 F9 7. 16/2024-25/ F=h
Tyt %7 uqT: 39 (Daewoo) F9HT- =< FTT=T

ERRFED]

# gz @ g At a7 @ Fardt amw araw @€, e smiren, S9% YRer- 244 241
F ATF FIATAT T I A TTH T 31 309+ g2 & fog e it wid a7 21

9 49y § § afefes Mam s g

1. 10 S[F 2024 Ft & 3 FIT, Y27 Aoy ¥ AT § T @7 A7 37 2T & =ie @reft g
st aga ardr AR at, firaw onfR nFfas =7 & 37 gu & e ST Ry |7 W) grAr
g e & foro e T @ T E;

2 -3 AIAA ASATE 37 TZT AT 3 {H GTAT THA 3T 377 9 I 9T F [y Tt it
srFeFar oft, A 37 gHy f@T w T g3 i, Firww s o 9= ol AT v
AYAT = F Ry, faAT 37 a1 F1 s v f& 39 9= (tree) wia=fAT § s srfers
FAfy F srFeIFATE |

3. A AFST FI2A FT TS T F14 Aol [HFAT R |

4. % o9 9T &7 nEHHT AT FHTE arem ot § S AR F ST o Ses vy

) ITAT FF FATE FTT &, P IR ST 77 FHR FHSF F A1 q977 Fod F7 1T 21
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IR I FA F e 9L, F Jrqd a7 Far g F F9ar 88 w9 § g8 ao9dt F 7w
A AHT F3 3R /Y RATH 797 ArHer @8 FE 7 I AR A F I F v Je7 Fo au
TATE AT & RET F31 7Y e wE i g derw 2

s § § 77 v it Tora ittt § orfie S & g2 #r e
Wm%@@

AT e
( E18)

T AHLIET, I Ta9T

oo 1.+ srf7 A= g ard Aifew i yia
2. 9Y AR F1S F1 9f
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WIS O@F ¥ AR G
E=IE TR 9EE @R
en &ﬁ\ilgl

e

IUD W Afew & Aegm ¥ JRE FW o R ad gW e
10.06.2024 &1 ST HIA! YR AUST A Y TW | A9, TBHIACH & YA & e
F TC PN QAN IR gEM [ba @ Ve o, RAmeT a9 WM wea
16 /202425 /TEQ 393 AW | TW fHW A ¥ ¥ Weyw F nu A
14062024 & T 11 T HATE FANT g9 I IQ ¥ -1, WA~
AIgel, # W@ A1 Juq gRiff & Wrgm @ SuRera @R IO U v

fR sy A1 e gl fag Y 3 foa M w® sgoRe & & @
ITge feg ger wReror 3w 1976 T Sovo Afvags fgamaen 1978 @ Wiy
& IRy Afxm fvfa v e HHTd A ® D TR |

Show

, {f\dk/ oy Wi
g«%{\ 7 QI
éb g
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Yt Address:

w?ﬁa: HeQY @I, g Way, S/O: Abrar Khan, Bawan Kheri,
EOAW, FHAVET, HAR, IoaR Hasanpur, Amroha, Hasanpur,
929 244241 2 Uttar Pradesh, 244241 |

1mn1'_29ﬂ4n7 1Q47 help @ uidai.gov.in
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15 F=ITE 2024

R a7 sferrdy,

£-1, qFT 1, H-T AT, =1 3,
AT 1, ATTET, I T2,

e ftawgg 7w,

JIR T34M

faga: g & Afew %71 3971 F9 7. 16/2024-25/ e
iy &7 9aT; 39 (Daewoo) FI1- T ATT=T

EEREER]

# et @9 = A g% @ Rardt arw araa @8, e 9\, 39T geer- 244 241 Fy
A9H FIATAT G I AEH ITH AT g1 T+ F3H & forw Afew & wf3 g97 1

=¥ "ay ¥ § Fafefas Mg st g

1. 10 S 2024 &1 & g FI41, JeT AT &t AT & A @7 AT 7 @7 % =Afe @reft §
S aga /¢t ArfRat, FiF o nFfas =77 39 g0 & Rraw sgnw o @7 g gmET
g e & oo favgr o @7 2

2 -39 ATAGA AALIF SN TGT AT T qH GTAT 1A AT J+F T IgedT & (o J:37 it
FeTFar fY, Ax I 707 spEe o7 [y g2 anfRa, Fiww sie s 9T anf &7 g9 i
IAT & X 337, {497 39 19 F7 A=ST FTN0 fF T 92 (tree) AT § s snfawE
sAAfa it sraeaFar g |

3. A THE FTeA FT FIS To7d F14 Tal (FATE |

4. & 397 gRETT w1 uFATH AT FAH FTT AT § o g & smene 97 araw vy
ITINT FTH FATS F7AT g, O 3maa F9¢ Fa70 Jq81E T8 of A1 797 77 F foraw 2

VRLE i T

N4
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AT ITATH FIAT & AR I, §F (98 w47 7341 § 3 Faar 78 smams 7 g3 1ot F g
A &7 ¢ 3T Y TRyaTh 7a¢ qmer a7 F¢ 30K 39 TR F 1 F 979 F o S fFo
FHTE A3 1 Rgr %1 A smem #:1E i afy & 2

wfasy § § g9 ya &t Toq afatateat § arfae 2 & g2 Fr T

EERGIE LTI RS (R I
e —L
i‘\l%»\ A\ A

(7€ @)

AT AALIET, TAL TR

o 1. o af Mraw-zronn g s Aifew f ofy
2. A Iy FE Fir vfa
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M @[ g3 [&G% @A
BEIGHKIGEC CEACK)
Rt 3mRta

IR 3[ MR & "emm w ga e G @ oemud gw A
10.062024 Bl Iq FHUA PR AlveT § Jdg T F N4, Jofercd g Jaqer & US|
B BIE P FAH IR G [HA G @ oom, fOWHl gA W A
16 /2024—25 / QTe 3Ud A9 W w1 T 2 9 Way ¥ g fAE
14062024 B U 11 I FHATT AT T9 JFR @Y I -1, AT
Aver, # W 71 uR wfofAfd & Areaw § I9Rerd 1R 3T et |

gfy am g1 amud yfafafd fae fafy @ Fae e o sgefed ea & @
3ud fIeg gear i fafyaw 1976 @ Jovo FWeE fgHmEel 1978 @ wifdum
& sy ifaw fAvfa e ToeieTd HIdaTE o e § i G |

Slas
af witaw

' T M
g icy
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SHAKUNTALAM LANDCRAFT PRIVATE LIMITED

CIN : U70200DL2013PTC258809 ANNEXURE R/6-8

12 July 2024

The District Forest Officer,

E-1, Sector 1, Block- A Rd, Block E,
Sector 1, Noida, Uttar Pradesh,
District Gautam Budh Nagar,

Uttar Pradesh

SUB: NOTICE NO. 1027/28-1 DATED 29/06/2024 TO APPEAR ON 12/07/2024 &
SEALING FARD LETTER NO. 33/28-1 DATED 10/07/2024,

PROPERTY ADDRESS : PLOT NO A-1 SITUATED AT SURAJPUR INDUSTRIAL
AREA, NOIDA, - DADRI ROAD, GREATER NOIDA, DISTRICT GAUTAM BUDHA
NAGAR, U.P-203207

Dear Sir

We would like to apprise you that in the past the captioned property was being used by
Daewoo Motors Limited for manufacturing of cars and other ancillary products.
Somewhere in the year 2002 due to some internal issues they closed this unit and in the
year 2004, the court ordered for winding-up of the company. And at a later stage all the
plant, machinery & building etc were auctioned by the court order and hence removed.
Since that time, it is vacant land. In year 2023 the land was auctioned by the DRT-I,
Mumbai & we M/S Shakuntalam Landcraft Private limited bought this land in auction and
pursuant to the order of Hon'ble DRT- Il Mumbai court, on 24" May 2024, the possession
of the captioned plot was handed over to us with a condition that we cannot create any
third party rights in it till further orders of the Court. Copy of the sale certificate and
possession letter in our favour is attached for your reference as Annexure- 1.

&”?Nﬁer getting the possession we visited the site and found that at lot of places the

.?ﬁ\’\z'*--:bduqﬁary wall of the plot is broken and in the site, there are some tube wells which are
m/ q;?t AQtking due to non-usage for more than 20 years. To carry on some basic activities
X fneluding installation of CCTV cameras, in around June 2024 we applied for temporary
cgnﬁe tion with Noida Power and our application is still in process. Copy of payment of

\w ‘reg‘f temporary electricity connection is attached as Annexure — 2.
o

Just because this plot remained closed for a long period several bushes, shrubs, keekers
etc grown naturally. As the boundary wall of the site is broken at several places, size of
the land is quite large, electricity was not there and security guards were only at main
gate whereas the site has 5-6 gates and open from several others side, the nearby
villagers entered the site and cut the fire wood and taken out for their domestic uses.

Through your notice dated 29/06/2024 & Sealing Fard dated 10/07/2024. we came to
know that someone has cut some trees which are prohibited for the cutting as per Forest
Act and that's why the gate no. 1 of the site has been sealed. In this regard we submit as
under:

/A&M Cupley

Regd. Office : H-27, W8, E Lane, Western Avenue, Sainik Farms, South Delhi, Delhi - 110062
Email : dgupta@inliving.com Phone : +91 9971991324
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SHAKUNTALAM LANDCRAFT PRIVATE LIMITED

CIN : U70200DL2013PTC258809

1. That the information / statement is completely false that we cut or someone was
cutting the green trees at that site on our instruction. The false complaints being
made against us by some old Employee unions and others for other motives.

2. That the present situation is that this piece of land is surrounded by a low height
boundary-wall and 6-7 entry gates and many other entry points as boundary is
completely missed at some places. In general, several nearby villagers entered
and cut and bring back fire woods for their domestic purposes. Cutting of trees by
these miscreants cannot be ruled out.

3. That we are trying to make suitable arrangement there so that the plot remain in
full security and entry of trespassers can be stopped. Electricity connection has
been applied, security guards are being deputed and some other security
measures are being arranged.

Regarding the sealing of Daewoo premises vide letter no. 33/28-1 dated 10/07/2024,
kindly note that we had already stopped the entry of nearby villagers in the premises and
NO cutting of any green tree was done by them post your notice. There are few Old
Union Leaders who are making false complaints and giving false statement in the
newspapers and creating pressures on us with some otherwise motives. Electricity &
other Security arrangements on all the gates are in process so that the possible entry of
these miscreant may be ruled out.

So the sealing of premises on 9t July 2024 on the basis of these facts & false complaints
is not justified. Your good-self have sealed our plot despite the fact that we didn't
committed any wrongful act. Considering the above facts we request you to kindly order
for de-sealing from our premises/plot and take appropriate action against these
miscreants. We are always ready for our cooperation in any inquiry carried by your
goodself. But continuation of sealing is huge a financial & reputation loss for our
company for no reason.

We here request for an immediate action in removing the sealing and taking appropriate
legal action against these miscreants in the interest of justice.

Submitted, please
For Shakuntalam Landcraft Pvt. Ltd.

/_Az.e.}aw‘—-— C%"‘A,

(Deepak Gupta)
Authorised Signatory

Place : Noida
Encl.:
1. Handover letter by DRT- Il, Mumbai dated 24 May 2024
2. Challan for electricity connection from Noida Power
TRUE COPY
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CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD OF
DIRECTORS OF SHAKUNTALAM LANDCRAFT PRIVATE LIMITED HAVING ITS REGISTERED
OFFICE H-27, W8, E LANE, WESTERN AVENUE, SAINIK FARMS, DELHI — 110062 ON 08" DAY
OF MAY 2025 AT 12:30 P.M.

‘RESOLVED THAT in supersession of the earlier resolutions, the consent of the Board be and
is hereby accorded to Mr. Vivek Sachdeva S/o Shri Ishwar Dutt Sachdeva R/o C-3/93, Sector- 11,
Rohini, Delhi- 110 085 as authorised signatory of the Company to act severally to file or defend
various legal cases before any Court of Law in India including Hon'ble National Green Tribunal —
Principal Bench, New Delhi that may be required from time to time to protect the interest of the
Company and its assets including investment in Lease Hold land bearing Plot no A-1 situated at
Surajpur Industrial Area, Noida, - Dadri Road, Greater NOIDA, District Gautam Budha Nagar, U.P-
203207.

RESOLVED FURTHER THAT the authorization include all such acts, deeds and things as may be
necessary or desirable that may arise from time to time and in particular-

(a) To appoint and engage any advocate or Firm of advocates to represent the Company before
the Learned Arbitrator at New Delhi or before any court situate in India and to negotiate and
pay their fees;

(b) To appoint and engage Advocate Utkarsh Sharma, Advocate on Record ( AOR Code: 2620)
of the Supreme Court of India

(c) To certify, sign, deal, swear, affirm, declare, deliver, execute, make, enter into, acknowledge,
record and perfect all deeds, declarations, instruments, affidavits, applications, petitions,
objections, notices and writings whatsoever as may be usual, necessary, proper or expedient
and all manner of documents, petitions, affidavits and applications in relation to the arbitration
proceedings;

(d) To accept service of notices or other processes that may from time to time be issued in
connection with the matter aforesaid;

(e) To produce all documents, matters or other evidence in connection with the matters aforesaid
in all and any of other proceedings incidental thereto or arising thereat;

() To make, prepare any applications, petitions, appeals and judge's summons before any court,
tribunal or authorities;

(g) To do and perform all such other acts, matters, deeds and things as may be considered
necessary or desirable to give effect to this resolution.”

/I Certified True Copy //
kuntalam Landcraft Pvt. Ltd.

N LARETL

’d
Ashislreu/pta Directt

.(Director)
DIN 00175411

Attested Signature

Vivek Sachdeva
Authorised Signatory

Date : 16.09.2025

Place : Delhi - o
anderafy Private Limited

7 ol
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VAKALATNAMA
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPLICATION NO. 820 OF 2024

Tribunal on its Own Motion-Suo Moto Based on News Item Titled “22 Saal Band
Company Mein Kaat Diye 1 Hazaar Se Jyada Ped Noida Mein Van Vibhag Ne Jabt
Kiye Kate PEdo Se Bhara Truck™ appearing in Navbharat Times Dated 11.06.2024

KNOW ALL to whom these present shall come that I/'We, Shakuntalam Landcraft
Private Limited the Respondent in the captioned Application, do hereby appoint
Utkarsh Sharma, Advocate [UP-2599/2011] (Hereinafter called the Advocate(s)) to
be my/our Advocate in the above-noted case and authorize him: -

TO act, appear and plead in the above-noted case in this Court.

TO sign, file, verify and present pleadings, appeals, cross-objections or petitions for
executions, review, revision, withdrawal, compromise or other petitions or affidavits
or other documents and do all other acts and things which may be necessary to be
done for the progress and in the course of the prosecution of the said case in all its
stages subject to payment of fees for each such stage.

TO withdraw or compromise the said case or submit to arbitration or mediation any
differences or disputes that may arise in or in any manner touching the said case.
TO initiate and conduct execution proceedings.

And I/We undertake that I/'We or my/our duly authorized agent would appear in the
Court on all hearings and will inform the Advocates for appearance when the case is
called.

AND I/We the undersigned do hereby agree to ratify and confirm all acts done by
the Advocate or his substitute in the aforesaid matter as my/our own acts, as if done
i intents and purposes and that it shall be our duty to keep constant
dvocate to seek updates of the case.
= : by confirm and affirm that every application, pleadings, affidavit,
counter-signed by us is drafted/submitted on the basis of my
/WE shall not dispute its veracity.
- ndersigned do hereby agree not to hold the Advocate or his substitute

HEREOF I/We do hereunto set my/our hands to these presents the
h have been understood by me/us on this 15" day of September,

2025. i ;
Accepted subject to the terms of the fees. For Shakuntalam Landcraf: £

vate Limik

DiResn Shasena frisod Signatory

ADVOCATE CLIENT
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